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1  i.'ave hs-afd the leerned counsel for the

applicant. No one has turned up to argue the case on

be he; If of the OS pOTi den ts.

fOf" tho-i"'' i ShyaiTi BabUi learned counsel

applicant submitted that this OA had come for hearing

cno was disposed of vide order dated i4., h.-SSea r 11 e r

■itcites that the said OA was dismissed becau-~t

;plleant had I'l o t i m p 1 e a d e d t hi e E x e c u 11 v e E n g i n e e r of" the

Go V e? r n rne n't of NOT of Delhi under whom the

w o r k 1 r- g a t t h e t i m e o f fill n g o f t h e 0 A,
applicant

so the OA

w c;

was

ulsmissed on technical grounds though the court had

'-ii«t ii tnere is an additional paymerit of at

least payment of difference of wages, the same had to be
o b s- e r v e d

paid by 'the respondents under

and the . court had also obser

judgment in the case of Salvaraj Vs

whom applicant was working

Veu that if! vie'W of the

O 1 ... .2 ... A
U' .t O. J Ci.

Others (JT 1993 (A) SO 51 )

S.E.MQX! j / c■ I tcin'.jX QtEsf h y-S i Hcii' j.(DiTf

S, t h e a p p 1 i c a rt t i s

L. i 'at rai t

Secre tar y-cum-Chief

harma a Others, 1998 (5)

ntitled to the iiav ci n u

privileges pertainingy  rne post on which he was

per'formir.'g duty,

Ahr T Shyctiii Dciou also seeks support from the

and submitted that the applicant is also
entitled to be regularised on the post of MLD. '

i-u.;t ing the* oou; )f arguments, I had called
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^ uepar tfTiont. The

"•ppllCant is entitled t-o he --■- - .-- -c L-e aanal dere-i f,->^-
only

ui ..ment Ruin-, .ir, .ae o-nois/ that

by Way of promoti
'■ ' appointment

■' ' P O /" t Don,-; i- h

the

on from n
" f ; C'/n Oijn

1-. ,~sr f -v

applicant claims that ho had bonn
P'

b' staff

or MLD and he is a rnnui-.
y u i, a j

best ■aai! be considered for
accor dance

allowed with the fell'-
with Ruin-

PPPformi ng
Gf oup 0 employee so
ProiTiotion as .mld in

-— ufiu u Li un ••-r-.
"  w.L t nehce the OA i ri

'^ing directions. -

j-n arrears of salary

I  •; 1 I..- - ' I iie r espondents shi 11 nr, >.• +- .u. ,. .-.i„ij. difference

for the p e r i o d f ■
ras worked -■:< mi!-o Within a period o
pa t s 0 f f" e '■■ n i n t-

or which the appiioant

h 3 months from the
' ' P copy of this Oi-Hor

(ii) The cipplicant m.-a
promotion L' • •f -'-lit' '•OSt

o^unsi dered for
or MLD strictly in accordance

:^o Recrait.ent Rules applicable to the applicant.

/Rakesh

( KULDIP SINQiM }
member (jmi)


